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Hon’bleShriJusticeRanjanGogoi,myesteemedpeersfromthe
SupremeCourt,Hon’bleShriJusticeMadanB.LokurandHon’bleShri
JusticeKurianJoseph,Hon’bleChieflusticesofvariousHighCourts,
Prof.(Dr.)N.R.MadhavaMenon,Prof.(Dr.)M.P.Singh,Prof.(Dr.)Manoj
KumarSinha,Director,IndianLawlnstitute,Hon’bleJudgesfromthe
HighCourtsandotherdelegates,MembersoftheRegistryofthe
SupremeCourtofindia,Friendsfromtheelectronicandprintmedia,

LadiesandGentlemen.

Thebasicandfundamentalrightofaccesstojustice,inthemost
fundamentalsense,hasbeenthecorefoundationalpurposeofthis
NationalConference.Allofuswererequiredtoreflectoncertainaspects,

especiallyoureffortstowardsreducingpendencyanddelaysinthe



judicialsystem.lwaspresentinthefirstsessionandlhavecarefully
perusedthesummaryoftheothertechnicalsessions.Thediscussions
anddeliberationshavebeenquiteinstructive.Thebroadpointsthat

havebeendiscussedrelateto:-

ExploringthepossibilityofutilizingCourtManagers;
ChieflusticeoftheHighCourtstostudytheaspectsofCourtand
CaseManagementsothatthesamecanbeinstitutionalized;
Groupingofcasesandintroductionofahybridsystemwhereold
casesaregivenpriorityandatthesametime,newcasesdon’tgo intoarrears;
Utilizingofthetoolofcasemanagementtodealwithinfructuous andnon-
alivecases;

Dealingpromptlywithcasesinwhichastayhasbeengrantedby theHighCourts.

Layingfocusonthegrassrootlevel,introductionofbest
practicesinADRsystemandemphasisontechnologicalaspects
waspartofthediscussionthattookplaceintheSessionstoday.

Thepurposewastosharegoodpracticesandabsorbthemwitha

senseofobjectivity.Aslgather,therehasbeensharing.Imaynotethat



sharingofideasisthemootfactorofbelonging.Andherebelonging
meanstobeapartofgreatjudicialfraternitywiththeavowedaimof
speedydispensationofqualityjustice.Thediscussionshaveranged
fromtheconceptof‘caseandcourtmanagementsystem’,’‘methodsof
promotingAlternativeDisputeResolution’,‘greateruseoftechnologyto
endeavourtoplugthegapsinjusticedelivery’bytakingimmediate
appropriatemeasuresofidentifyingthecaseswhichneedurgent
attentionandquickdisposal.ManylearnedChieflusticeshavespoken
abouttheinnovativestepstheyhaveundertaken.Theeffortandthe

consequentresultdeservetobeappreciated.

Ihavealsoperusedthestrategyofreducingpendencyinaphase
wisemannerespeciallypertainingtooldcasesandsimultaneous
dealingwithlitigationswhicharemorethanfiveyearsold.Thisisoneof
theverysuccessfulschemestohandlependencyanddelays.ltalso
bringswithitselfinherentchecksandbalancessothatourjudicial
officersespeciallyinthesubordinatejudiciarycanexecutethedelayand
pendencyreductionschemeeffectivelyinatimeboundmannerandbe
accountablefortheirwork.Thiswouldnotonlyhelpusinaddressingthe
singularissueofdelayandpendencybutwillenableustosetstandards

forjudicialdisciplinevis-a-vistimelydisposalofallocatedcases.



Separatestandardsarebeingworkedouttoassessthequalityofjudicial
work.lamsurethatthesamewillfurtherenhanceworkingatthe

subordinatejudiciarylevel.

ImustsaythatE-CommitteeoftheSupremeCourthasbeenone
ofthemostsuccessfulstepstakenbythelndianjudiciary.Sinceits
creationwaybackin2004,wehavecomealongway.lthasledto
computerizationofthecourtsinindiaandfruitfullyaccentuatedon

technologicalcommunicationandothermanagementrelatedissues.

Thedeliberationinthisconferencehassubstantiallyfocusedon
strengtheningthepromotionofmethodsofADRforfacilitatingtimely
settlementofdisputesandthattooinacosteffectivemanner.However,
Imayaddacaution,thatneverimposeyourviewsonmediationor settlementinLok-
Adalatandjudicialsettlement.Weshouldneversenda
wrongmessage.lwouldliketosay-beenthusiasticbutneverbe
obsessed.Perseveranceandenthusiasmaretobedistinguishedfrom

obsessionwithanidea.

Thecourtcongestionanddelaysdorequireamodernand
progressiveapproachwhereeveryludgetakestheburdenofjudicial

leadershipandmanagerialskillsofhiscourtandthecasesbeforehim.

Thatwillhelpthesysteminpromptitudeandlamcertain,wewillseethe effectiveresult.



Acompilationofthoughts,ideasandsuggestionsthathave
generatedinallthesessionsshallbepreparedandcirculatedtoallHigh
Courtssothattheycanbefollowedpragmaticallyhavingduefocuson

thegroundreality.

Ihopethisnationalconferencewillhelpusimproveuponour
strategies,ourplans,ourfocus,ourtargets,ourenergiesandaboveall,
ourcommitmenttowardsthejudicialsystem,itsgrowthand

strengtheningofthesame.

Thankyou.



